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Shri Dttwitn ante: I would not 
have M m the time of Hm House lot 
Mdo|  thi» out if this item was in­
dicated on the Order pger. Hi* Order 
Ptper that X received thia morning 
did not contain it. I am really aony.
I really do not understand whether it 
was.........

Mr.  Speaker:  Anyhow, you  are
allowed to read it now. Go ahead.

8hr| Dattatraya Haate: A member 
has a right to express hit mind.

Mir. Imkir: I know, Please read 
it I am living you permission to read 
it

Shu Dattatraya Xante; Before read* 
ia| it, I must express  my disagree* 
Mat for not entering this matter on 
the Order paper of the day.

Mr. Speaker: Later on it was includ­
ed, that is what I am saying.

Shri Dattatraya Xante; Since I do 
not find the item on the Order Paper, 
I have a right to say, as a matter of 
fact

Mr. Speaker:  ou do not accept
even when I say it was included later 
OR. ou are wasting time. We have 
accepted, I any telling you it is in­
cluded.

Sfcrf Dattatmya Xante: This is the 
letter that I wrote to the Secretary, 
Lok Sahha:

I want to bring to the notice
of the Houte the following matter
nndir  Rule 377 and do hereby
five notice of the same:

Matter to be brought to the notice of 
the Howe under Rule 377.

It is hereby brought to the notice 
Of the House **t d) The reply of 
the mover ot  uie original  motion 
namely Or. Ram Manohar Lohia con­
cluded the  debate on the Adjourn­
ment Motion before the House on 34th 
May, «nd that

(3) Thereupon the FiwUUag OAnp 
did put the qwartlnn to the ttmwa 
under Rule »7(t) and the daefcttoo »g 
the question  being challenged  fcar 
ordered the Lobby to be cleared; and. 
that

(3) As he wanted to put the quaa- 
tion  again after the lapse of tw»> 
minutes he  found that the diviaian 
bell could not ring and therefore he 
suggested that Party Whips call  Uv 
their party members; and that

(4> When hie suggestion was ob­
jected to as irregular he accepted the 
suggestion  of  hon. Member  Shxft 
Madhu Limayc (1 find from the ** 
cord that it was the suggestion  of 
hon. Mr. Range) to postpone the vote 
to the next  day  and adjourn the 
House and  actually  adjourn  the 
House with the words. The House now 
stands adjourned; and that

(5) As the Speaker had not other­
wise directed under Rule 14 the sit­
ting of the Houae automatically con­
cluded after the action taken hy the 
Presiding Officer as staled above W< 
therefore any  business  t̂ransacted 
thWe after cannot form «part at the 
proceeding of thei  House for the 
day.

In addition to having adjourned the 
House, I find from the copy cd  the­
reto rd that I have here that the De­
puty-Speaker,  after  interruption*, 
himself ruo motu, without any oaat- 
suggeating to him:

Now voting will take  place.
Those who  are interested wfB
wait.

I could not understand  this Ibuse 
who are Interested. Later on, aa 
hon. Member raised the point:

ou have adjourned the  naw; 
now you oannot do it. Than  Ik. 

Madhu Umaye says: 

fWT   fTSW |
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Bnteg (4(UMd tha Boom, It does 
mft He wttUsi the pnrar of the pre- 
sidtag Ofllo to say feat the House 
Wi raonswtttsitert But then, be called 
Mr. Beshlyan to say something sfcout 
the esport that w  feeing discussed. 
Ai a natter of iact, whan the vote 
m« taken at 18J, after that no other 
hndness oould have been taken up. 
If the voting was not taken and the 
House  adjourned and the Presiding 
Officer agreed that the voting be taken 
the next day, at that stage the pro­
ceedings ought to end and the record 
of the Lok Sabha ought to be ac- 
cordingiy corrected.

Shri B. M. Banerjee (Kanpur):  1
fuSy support the contention of  my 
hon. friend Mr. Kunte. What hap­
pened on that day is a sad commen­
tary on parliamentary democracy; I 
refer to the conduct of the  Deputy 
Speaker for whom  I have great re­
gard as a progressive Congressman.
1 am really sorry for the manner in 
which he behaved that day.  What 
happened? I shall refer to page 126 
of the cyclostyled proceedings; Shri 
Ranga says:  Let the division take 
place tomorrow; we do not want to 
take that responsibility, when  the 
Deputy Speaker said Due to electri­
city failure the bell is not ringing; so 
i would request   Members,  their 
tarty whips, to And out their Memb­
ers who are standing outside or in the 
Central Hall. I will wait  for  a 
couple of minutes more. He wanted 
all the Members to go out and find 
out the other Members who are  in 
the central hall or anywhere else. 
Then ha said: Voting on this  will 
take place taawrow but now we will 
continue the debate. What debate? 
It as a adjournment motion and when 
Dr. Labia was asked  wheher  he 
wUud the House to adjourn, he in 
his wisdom said: yea;  the  House 
should adjourn. Nothing  could  he 
transacted after that n>en the  De­
puty Speaker  said: all right,  the 
Hooie Is adjourned; we wUl meet to­
morrow at eleven. Some of us were 
living and then 4 found that there 
*£i some commotion in the Treasury 
mimabm mtd that ’ the h*.  ***»

Minister, the Deputy Prime Minister 
and her colleagues were there. They 
knew the serious implications. It was 
not a normal adjournment or  ad­
journment under rule 375. The rule 
says that in the case of grave disorder 
arising in the House,  the  Speaker 
may if he thinks it necessary adjourn 
the House or suspend any sitting to 
a time and date to be named by him. 
But here, the adjounment  of the 
House was on a definite motion  of 
Dr. Lohia as a result of his adjourn­
ment motion. Had this Government 
any sense1 of shame left in them, they 
would have resigned that day. She 
is not the Prime Minister and he is 
not the Deputy Prime Minister now; 
a wrong person presented the Budget 
yesterday.  The  Deputy Speaker 

forgot for & moment that he was the 
custodian of our rights and he should 
uphold parliamentary democracy  in 
your absence. He became a narrow 
congressman and acted at their inst­
ance. saying: now the voting  will 
take place, those who are interested 
will wait. Mr. Sezhiyan and I  sat 
here till the last moment. We wanted 
to tell them:  you are  killing  the
very spirit of parliamentary  demo­
cracy.   Parliamentary   democracy 
might be raped outside; they are doing 
it every day; let it not be raped here.
I sat till the last moment and I put 
him a straight question: why do you 
want to change your decision after 
yfc>u   that the House stood  ad­
journed? The records are quite dear. 
No*r,  this Government should grace­
fully and peacefully resign.

Shri Shri Chand  Goei  (Chandi­
garh): Mr. Speaker, it was a strange 
phenomenon for me to observe what 
happened that day. I wonder how * 
Deputy-Speaker could behave in sue*1 
a partisan mamer. After the  an­
nouncement that the House  would 
vote on the motion the next day, the 
House was adjourned. After the ad* 
joummsnt, the Member* were  en­
titled to  leave the House and mort 
of the Members at the  Opposition 
actually left the House. But  wtMCl: 
the Chair realised that it
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ten advised by the Secretary if he 
tails to recall hi* duty. That is  the 
Aral point. This is a  very serious 
lapse, I am afraid.

The socond thine  is very,  very 
clear.  What   are  we   dicussing 
then? I an mid Shri Madhu Lima- 
yeft reference to rule 1  does  not 
cover the point. The whole procedure 
regarding Adjournment Motion, dis- 
CMBkm  md  voting  on it comes 
under a special  chapter  and when 
there are two rules, the general  rule 
And a rule i«M down for a  specific 
thing, a specific provision, under the 
canons of taw, the specific rule shall 
apply, and for the Adjournment Mo­
tion the specific rule is very clearly 
laid down. It says:

The Speaker may. if he is satis­
fied that there has been adequate 
debate, put the question at 18.3 
hours or at such other hour not 
being less than two hours and 
thirty minutes front the time of 
commencement of the debate.

He has put it to the House and he has 
given a very clear ruling. There is no 
scape for any kind of misreading cf 
it. That has already been read, out but 
for the benefit of those who have not 
bothered (o look into the proceedings, 
particularly that massive  rally  of 
supporter* of the Prime Minister  I 
will read it once again:

All right, the House is adoj urn- 
ed, stands adjourned. We will meet 
tomorrow at eleven.

So there is no scope for any misread­
ing. There have been three departures 
in the space of two minutes on the 
part of the Deputy-Speaker. I hope he 
will not misunderstand me.  In spite 
of the record, my regard for the De­
puty Speaker has not diminished (In­
terruption).  Only my regret i9 there, 
mgr unhappiness is there. I am tempted 
to agree with Shri Limaye, but I am 
inrHwaj to agree with Shri Vajpayee 
aadwawpald Sh» to dsfcet the Gov- 
wrnwisnt ag e dearly brought motion 

Igwfrw* Jdiafrd, Wa want to 
4s«aat   Ooveramsot on a substan­

tial motion. We do not want to push 
them out of the window, we want to 
throw them out through the  main 
door, and not on an adjournment mo­
tion when the time comes and it will 
come.  Nonetheless, sir, you are now 
called upon to give your ruling. I do 
not know what amends Shri Khadilkar 
would like to make. I do not suggest 
any ooaSM I depend on bis fair play 
to aee that there has been a lapse, 
and his sportsman spirit and hi* res­
ponsibility should guide his hands in 
making such amends as he thinks fit 
But, Sir, you are called upon to de­
clare that all that happened after this 
announcement by the Deputy Speaker 
adojurning the House is null and void 
and not a part of the record of this 
House.

Shri Umanath (Pudukkottai): Sir, I 
do not want to deal with the question 
as to what should be the voting system 
and all those things. I am only con­
cerned about the fact that if you in 
your wisdom do not agree to decide on 
the course of expunction of the rest 
of the proceedings on that day after 
the declaration or announcement of 
adjournment of the House was made 
by the Deputy  Speaker, that  will 
create very serious and complicating 
precedents which will actually  obs­
truct the  proceedings of the House 
and all sorts of difficulties will arise.

Sir, if you examine the nature  of 
the announcement of adjournment cn 
that day you will see that it was not 
a slip of the tongue. I can understand, 
Sir you are the Speaker, but you are 
also a human being and a slip of the 
tongue may happen. But it was not a 
slip of the tongue, nor does the record 
show that the Deputy Speaker claims 
that it was a slip of the tongue. It was 
a considered and conclusive decision, 
because just before he announced ad­
journment of the House, his announce­
ment  was that  the  debate may 
be resumed.  Tt»en there were inter­
ruptions and then somebody asked 
the record shows How esn you do 
that, and then he said: All right, the 
House is adjourned, stands adjourned. 
We willmeet tomorrow.  It mean 
th« objection raised from a eacttsnd
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the HMWmMOVtM trtteOiMr 
p̂wktr and then he (iva his coosi- 
dnd decision that the Itmiee itaadi 
adjourned to meet again the next dqr. 
So it was a deliberate and considered 
decision (or the moment.

T9u» next point that arise* is, once 
the House u adjourned a* a result at 
a deliberate and considered decision, 
even if the Deputy Speaker felt that 
it «d a wrong decision, could he, sub­
sequently, immediately re-convene the 
House and continue the proceeding? 
No. Even if he felt that he had com­
mitted a mistake there is  no course 
open to him. Neither he nor you. Sir, 
have any right to continue the deli­
berations of the House under the rules. 
Shri Limaye has quoted a rule.  I do 
not want the Government side to quote 
some portion of the rule where it says;

Provided  that  the  Speaker 
may, if he thinks fit, call a sitting 
of the House before the date or 
time to which it  'has been ad­
journed or at any time after the 
House has been adjourned . . .

It is clear that even if the  Speaker 
thinks fit he has to call a sitting of the 
House, and calling a sitting  means 
giving due notice and all that process 
laid down under the rule*. Thsft has 
aot been done. I can understand. Sir, 
if H is a small party committee meet­
ing I know we have our own party 
meetings after we have finished if 
somebody raises a point the Chairman 
immediately asks other members to 
sit down and the discussion goes on. 
But this is not a party meeting. Here 
it it the House governed by certain 
ruhB. Therefore, all proceedings after 
the adjournment of the House must 
bo expunged. The record shows that, 
evwn by explanation, he has not re­
convened the House. He declared it 
as adjourned and then he said: Itt 
us take votes. That means it is dear­
ly fUegtL  What actually  happened' 
subsequent to the adjournment of the 
Rouse I would not say it was a crowd 
as my horn. Mnd would Hke to call 
them, hut I would give them some

iw|»ctit was » Congress Parilamen- 
tary Party general body meeting pre­
sided ova- by Shri Khadilkar and the’ 
voting that took place was voting in 
the general body meeting of the Con­
gress Party.

I will tell you about the bad prece­
dent that this will create. So far the 
procedure has been, and it has been 
my experience during the Half-an-hour 
Discussion when the House used  to 
adjourn at 6.3 in the evening even 
when we are on our legs raising some 
points once the Speaker stands  up 
and declares the House adjourned, he 
ignores all interruptions, and the re­
porters also do not record anything. 
Now, Sir, if you accept the present 
position and do not expunge the rest 
of the proceedings after the House was 
declared adjourned, what will happen 
is, in future, even after the House is 
adjourned by  you or  the  Deputy 
Speaker or anybody in the Chair, you 
will have the right to carry on with 
the proceedings and I will have the 
right to raise any point after you have 
adjourned the House, which you will 
have to hear and I also will have the 
right to insist on the reporters record­
ing my points. This is a very serious 
precedent which should not be allow­
ed and the whole proceedings after 
adjournment of the House should be 
expunged.

Shri S. BL Baaerjee: It was a mock 
parliament’.

Shri 9. B. Krtpalaal: 1 think, Sir, 
Dr. Iiohia deliberately confused  the 
Deputy-Speaker and we should take- 
some action against Dr. Lohia.

Shrj Tonne* Vlewanathaaa; Sir, I 
also was present here when the ruling 
was given. It was a very clear ruling 
and immediately we went out. Only 
there was a possibility of giving * 
particular interpretation to the ruling. 
Some could ujr it was * ruling «tfa* 
adjournment  motion whtts  others 
oould say H wos In rispnwas «o tt» 
suggestion that the voting; «mld tafc» 
ptaee asset day. The rules do aot pmp-
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[TTo tMT *Pf>fC 

Pf wrfiT %   Jjrh It   ? i

f vipu tnpiT j fir 3*rvt   f**»w 

5«r«t; tt Tift £ f% ̂jrlMr »ft wrft firm 

iftt *ra vr   ftrerr  «£T>r »?  ?t 

sn̂T v) i   »nr   * fjjnrr

V ̂    ̂ T̂TVTT Vt fwV& ̂

WT»f. <TR   ?TfT 'Ê n %ftr 5T*rT3T

anrr w  i *rnr f%»ft  ir mvrr 

4*1   1>I 'JH'I f%*T

f̂tinr  ̂wrawiyt *r   i 3* for 

inr fisptt Fftvr unn v vgr wrf far 

fe ’fRr   ft  frr &''

m *wa s*f *** *r «fr ft. 

tft y«trrw, ’sft srm «nf. tto t̂fgm 

«Tk«ftTOf?TW Tr*nT<ft

*nra ̂  srrfn vr  i

4t  fmft:  sffSTT ?  JTTt 5ft 

fwfH 15,5 w* Jisrn ?>r *?  i 

% ipr-STH   f̂rfr fV *r i

Skri  S.  M.  Bonerjee:  I  rise  on  a

point  of  order.... (Interruptions *.

Mr, Speaker: ou  must  hear  what 

he has to say.

Shri Dattatntra Xante: I  rise  on  a
point of order.

.Mr. Speaker: ou may kindly sit 
down.  They  heard  with  patience 
what all you Mid and you do not want 
t* hear him. ou may not agree with 
him-----< Interruption*).

Shri 8. M. Baaerjee:  Kindly hear
fay point of order.

Mr. Speaker: They heard you with 
great patience.  ou should hear him.

«ft *3 fin*: wto srr cr vt 

«* faatTw *   fanr *r m*r*

«ft nf 4tt<

Mr. Speaker: ou do not want to 
'hear him.  It is not proper that they

must be. very patient to hear what­
ever you aay, that you waht to throw 
them out through window or venti­
lator or whatever it is, and if they *ay 
something, you begin to shout.  ou 
may not agree with him but you
should hear him----(Interruption*). I
am still on my legs.  ou may not 
agree with him.  I would request you 
to kindly hear him and allow him to 
say what he has to say.

Shri S. M. Banerjee: Kindly hear 
me.

Shri Dattatraya Kante: I  rise  on a 
point  of  order.

Mr. Speaker: I  wish  the  other  side 

had  done  that.   When  you   were 

speaking,  the  other  side  could have 
raised  n  point  of  order..   A  point  of 

order  can  be  raised  by  anybody. It 
is  so  simple.

Shri Dattatraya Knnte: I  am  pre­
pared to be ruled out but I should be 
£ir«n  a  hearing.

Shri ftanga (Srikakulam):  When
he  rises on a point  of order, you have 

Hoi  to  listen  to  him.

Shri  Mannbhai  Patel (Dabhoi): 

Before  his  point  of  order  is  heard,  I 

mav  lie  allowed  to  raise  a  point  of 

order. .. . (Interruption*).

Mr. Speaker: Order,  order.

Shri Manabhai Patel: Sir. the time 
for  discussion is over.... (Interrup­
tions).

Mr. Speaker: I thought we should 
keep the discussion at a higher level 
but you are bringing it down. So 
many hon. Members are shouting at 
the same time.  That it not proper. 
I wanted everybody to have his aajr. 
They patiently heard you what all 
you said and there was not even ana 
interruption.  Now. point* of order 
are being raised.  ou do not want 
to hear the Minister; you do not want 
to heer the Law Minister.
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8lad 8. II. lllanerjee: Kindly hear 
me for half a minute. 

lllr. 8.-ker: 'When you were speaJr.. 
m.. tbe othen could have ralaed a 
point of order. Let me bear Mr. 
Kunte'1 point of order. 

81Ut Dattatn7a Jtute: Sir, I •tree 
with you completely that the di1CU1-
1lon lhould be carried on at a hl.iher 
level and. I think. you will agree that 
I have cooperated with you on this 
point tor all the time. Therefore. 
When 1 1tanc! up on a point of order 
and you ny that, u you are dlssatls· 
fted with the proceedinta or the 
House, you would not .Uow a point 
of order to be raised, I have 111.Y difll-
~ t  about It. 

Comin& to the point or order, I 
beard the hon. Minlater for Parlia-
mentary Affairs to say that Members 
of this House. like Kunte, etc. have 
the habit of bhagne .... (fillen"tlp«on). 
Underatandin1 that word as I do, if 
he means that I am in the habit or 
running away. I think. t hat i1 not the 
proper languoec: ror the Mini.ater ol 
Parliamentary Mairs or any Mem-
ber to ute in the House. That Is my 
point of order. 

An ll•. M-ber: You .. -.re in a 
hurry to 1eave the HouM! .... (lntirr· 
"'J)tiowa) . 

Slut Dattatn)'a ltunta: It the hon. 
Minister does not mean 'running 
away· I can understand but it he 
mrans ·running away", I have objec-
tion to Uiat word .... < h•rirrruJ)tioou). 

Mr. Speaker: Do you think this ~ 

more unparliamentary than sayini:. 
"We will throw them out of window" 
and all that! (lnte""'Jlliofta). 

l ~~:~~1 l  

~ ~f lfl ~ tf l  

~ 111!1 ~ "'1tif t I {If ") ~ 
~~~t  

1'f • °"" """' ~ : WI o 'U1I' 
'!"" fq ~ ~ ' .... 8aT 
t? 
S95(AI) LSD-SI. 

8brl 8. M. Banwjee: My point of 
order ia this. 

The hon. Minister for Parliamentary 
Afbir1 used the ezpresaion "bhag 
0011e". I only laJ' he Ls itryin1 to mia· 
iead the House, rather the country, 
in the matter Of the proceedinp of 
the House. 

~ tf~ f tf ~ 

'l'T P11 ~ ~ f-¢ ~ Wf1<' 

if 1'<f nm ~  ~ """" ""' wm "° 119 rm sttt ~ ~ "1lf 
~ ~ '1'1' ~ fpra ~ ff I 

f ~ f~ f ~ 

:~~~  

~ Wo ii)o r.nft : q ~~ 
~ : l t-~1~ 11f f~~ ~1 

This attitude Is not eolng to help 
the country or their party. 

What he said •·as this: 

"Mt". Dep"l11·Speolc.tt: The ques-
tion la: 

"nlat the House do no"' 
adjourn:' 

Those in fa,·our will kindly ~  

'Aye'. 

Some "'°'" Jlfembttrs: Aye." 
M.V point 0r order is that the hon. 
Minister while replyinl has tried. 10 

mislead the Home. He bu not rephed 

to the point. 

Mr. Speaker: He Is making a 

~ 



Skirl S. M. BuXfJee: Mr. Deputy* 
Speaker:  ThosA  against  will  My
No’.

Several Hon. Members: No.

Mr. Deputy-Speaker'.  I think 
the Noes' have it....

Some hon. Members: The Ayes’ 
have it.

This, he has not  quoted.  He said, 
Ayes have it,  (interruption).

1  never expected this  behaviour 
from the Minister of Parliamentary 
Affairs.  If they have committed a 
mistake, let them admit it before us; 
we may forgive them.

*To n*»   fas : snam   . . .

no tw wlft 3trr

iwt %  i

m  yin fa* : wft tTHJfrir 

aft   far   wqsr % wro 

*frrcr wrfjp? i 5 vWvr 3RFT sp**TT 

fqr wqrer % tnr *nft traar   ..

jfsrrr  ?rtf??rT art   ?r?t

11   w«rwi ̂ .................(«wiw)

..........st h

ft? inttz vt Ranrr

mvfhr ?rrs*[«tr

to * fam fa

#*pff %   fv

Government  had no shame;  they 
should have resigned then and there. 
1 concede that, had there been any 
advene voting against the Congress, 
the Government of Shrimati Indira 
GoadM would not have stayed even 
tor a single moment in its seat, but 
U is obvious from the record of the 
House that there wen 69 Members 
of tbe Opposition pment in the House 
on that day and tbe number of Mem* 
bwi of the Congress Party was above
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this, it was 125.  (Interruption*). He 
can go and consult the Register.

tW *F*ft̂T   : iflf -TOT

*T?ft   tfto tfto trrfo  tfllt t   ST  WT 

TfcTT & ?  *5fT <raT  w   ?  *TT

TBT t, *Tf WT t ?

Mr. Speaker: ou may not agree, 
but let him have his say.

Dr. Ram Sttbbag Singh: I was say­
ing that when the  Deputy-Speaker 
said that Noes have  it’, that also 
indicated that the Government was 
in majority.  Mr. Umanath pointed 
out that the Deputy-Speaker said, All 
right, the House is adjourned, stands 
adjourned.  We will meet tomorrow 
at Eleven; but the other Members 
say this, for instance.  Shri  Madhu 
Limaye who was supported by Mr. 
Kunte. Mr.  Kunte claims to be one 
of the experts, and I concede that. 
He is a respected  Member  of the 
House.  He said that those who re­
mained constituted a crowd and the 
objective of the meeting, he said, was 
that we called a meeting for a specific 
purpose, but he forgot to say at that 
time that the specific purpose on that 
day was to have that adjournment 
motion either accepted or rejected 
after full discussion; and when the 
discussion  was  over,  the  Deputy- 
Speaker put the motion to the vote 
of the House and said, Noes have 
it.  Mr. Kunte, while supporting his 
argument, said that Mr. Madhu Limaye 
had said,

wqfn*   WT 

fan arm i rrrrr  vx iftfipr,

vfr̂ i ...............(eflpwrn)

Vt «ft WIRTW

ĝjjT <qT fa W fW\ pftvr VT Ml 

ft Wtftr WfR «G|Tftr M  wflw 

qrt  wfant i

41  WJ   : «H  «WW   *

fRT i

Rule 377   uigMA 26, 1967
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Dr.  Ram  Sabhag Singh:  After 
the  Deputy-Speaker,  according  to 
Mr. Umanath, ruled that the House 
should be adjourned, Shri Limaye did 
not understand that he had said that 
the House should be adjourned.  So, 
that is a very weak argument which 
Mr- Kunte advances.  Mr. Kunte, of 
course, claims and I concede he can 
go on claiming that he is one of the 
best experts in the House, but he has 
failed to convince me from another 
point of view.  It was the property 
of the House to say es* or No’. The 
Deputy-Speaker was not competent 
to adjourn the House.  After the 
debate started,  the  Deputy-Speaker 
had no power to adjourn the House. 
It was the property of the House to 
say  es’  or  No*.  This  was  an 
adjournment  motion.   The  House 
should have either accepted it or...

Tlo   TW :   WT’T

t»W 5*

yr»i Kifea   i

Dr, Ram Subhag Singh: ....reject­
ed it.  The House in the initial stage 
or in the opinion  of the  Deputy- 
Speaker  rejected it and when he 
wanted to put it to vote, then he found 
that the power had failed.  Then Mr. 
Ranga said, Let the Division take 
place tomorrow.  We do not want to 
take that responsibility.  Had Mr. 
Ranga or Mr. Limaye been sure of 
the majority, Mr. Ranga or Mr. Limaye 
or the entire crowd of Mr.  Kunte 
which had walked out, could have 
stayed on and seen that the motion 
was accepted.  But it was rejected 
straightaway.  Even  today  if  Mr.
Bancrjee wants to be gracious he 
referred to grace if he has got any 
grace, he should press the House  
all of them and we are going to 
abide by the decision of the House. 
If Mr. Banerjee wants to have that 
motion or any motion accepted, even 
today we will see that he, along with 
his colleagues, la thrown out.

Sferi T. KamamwrU (Madurai):  I
rise on a point of order.  He was

referring to a Member, Thimayya. I 
want to know who is that Member?

Mr. Speaker: Mr. Madhu Limaye, 
he said.

Shri Kandhir Singh (Rohtak):  On 
a point of order.  ̂   ̂   gjWi

| ST  *xfoT7   3P1?

pftVT if ...............

Mr. Speaker: There is no point of 
order.  He is also arguing.

There is no point of order. He is ex­
plaining the case.  If there is any 
point of order, he may tell me.

: if wrfr  *t

tp?  (ft WTrT *T   T̂T ̂i(snl jj I

5TPT    ̂1 *1̂ R̂rfsî 

TP'TT Tt i   % T'̂r *imI   ST3T

«TT I

It was not a crowd; it was a 
duly constituted House.

3W  ̂  fr VftT  JTT   PftVT

it ff   w    TrFfftesrzr

frrra trim i  fr?r   wrf-srr to

ii #5   rft

It  was  a  duly  constituted 
House.

Mr. Speaker: Now, the whole case 
is very clear....

ft <?«» q«r<>   (yn) :

inns*,  ̂  % -jmtwh

*t   =aflr    ̂   fa ttt-

eror wr ’fr*

Mr. Speaker: I have already allow* 
ed Shri Madhu Limaye and Dr. Sam 
Maiiohar Lohia.  If every Manlier
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[Ur. Speaker] 

wants to speak from the same party, 
then it would become Impossible.

«it   n*o afaft:

Shri Kandhir Singh: Kindly allow 
me one minute. I would like to quote 
rule 15-----

ft WT HWipil   Wrt) :

vtm& 115 snvrr vtstt ûrtt g ft> 

Tw   *r 5»t *ff»r srrrr Rîtrx  ̂

p̂it  ̂ if wt ̂Tfprr

t?

Mr. Speaker: Now, the position is 
very clear.  There is no legal aspect 
here.  There was a little confusion; 
there is no doubt about it, and all of 
us will have to accept it.  And the 
Deputy-Speaker also does not deny 
that.  Of course, I had a discussion 
with him, and he is not contradicting 
any fact or anything else.  He only 
wants to explain the circumstances. 
Now, Shri Khadilkar

Shri Tenneti Virwanathun:  On a
point of order...

Mr. Speaker:  I have called Shri
Khadilkar now.  Shri Tenneti Viswa- 
natham may kindly sit down.

Shri Teaull Vtswanatham:  On a
point of order-----

Mr. Speaker: I have allowed Shri 
Khadilkar to speak and he will explain 
the circumstances

Shri Tenneti Viswanatham: 1 would 
submit to you that we must go by 
the record and not by what he ex­
plain* here.  Anyhow, I leave It to 
you.

Mr. Spaakar: If it was only a ques­
tion of record, then there would have 
been no need to allow expression of 
vitw« now. So, he should be allowed.
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Shri Thlrumala Rao (Kaklnada): 
He is also a Member of the House 
and he has every right to apeak.

Shri' Khadilkar (Khed):  On the
24th after a voice vote was taken on 
the motion for adjournment of the 
House and it was declared lost, the 
decision was challenged and I asked 
the Lobbies to be cleared.  Due to 
electricity failure, the bell could not 
be rung, and I requested the Party 
Whips to invite their Members. Then, 
in the interruptions  and  confusion 
that followed, first I said on Shri 
Ranga's suggestion that division would 
take place the next day and asked 
Shri Sezhiyan to continue his speech 
on the UPSC's report.  Then, on a 
request being made by a Member, I 
said that the House stood adjourned. 
I think it was a lapse on my part 
and I had committed a mistake, for 
which I am sorry;  I should have 
taken the vote a second time imme­
diately,  because  according  to my 
view,  the Chair has the inherent 
power to correct its own mistake...

Aa hon. Mtajlwr: Let him not talk 
of power now.

Shri Khadilkar: I, therefore, realis­
ed immediately that I could not post­
pone the voting on the motion to the 
next day, and accordingly, I did take 
vote a second time, and I declared 
the motion lost.  But from the proce­
dural point of view, it was a lapse 
for which I am sorry.

ITo  TTO   WMgVI :  TOIt

*?T wwit ̂ fa* iNr?  ̂*rr̂ 3?tt mft 

xiivn’t JTrfV 1   («ow*m)

'Mr. Speaker:  Now, I would only 
say this that the adjournment motion 
has been  disposed of and there is 
nothing more to be worried about. 
Let us go for lunch now and meet 
again at 2.3 p.m.

WVK BIW <WT :  TT ITo TW*

fat  <rrr ap*T* ? t
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Mr. Speaker:  He has expressed
regret and there it end*.

ISM bn.

Tbe Lok Sabha then adjourned for 
Lunch till Half Past Fourteen  the 
Clock.

The Lok Sabha  reassembled  after 
Lunch at half past fourteen of the 
clock.

[Mr. Deputy-Speaker in the Chair]

RAILWA BUDGET GENERAL 
DISCUSSION

Mr. Deputy-Speaker: We shall now 
take up general discussion of the 
Railway Budget for 1967-68.

Shri Mobamed Imam (Chitradurga): 
Mr. Deputy-Speaker, it is significant 
that on the day the Railway Budget 
was presented  by the  Minister in 
charge, there was a major calamity 
which overtook the  Island Express 
from Bangalore to Cochin near Kup- 
pam.  More than 7 lives were lost 
and hundreds were either injured 
seriously or maimed.  No douibt, the 
Minister has sent his sympathies to 
the members of the bereaved families 
and possibly shed tears too.  But I 
must say that they are cruel tears. 
It is evident that this disaster occur­
red as a result of human failure, tor 
.which the Minister and the railway 
administration have to be held res­
ponsible.

We are hearing of late of too many 
disasters by way of  railway  acci­
dents.  In the course of last year, 
(here  have  been  many  major 
accidents  involving  loss  of  many 
lives.  A few months back, there 
was  an  accident  at  Bombay  in 
which hundreds of lives were lost. 
Then have been accidents between 
Belgaunr and Poona in which scores 
of lives were lost.  Still the railway 
authorities seem to be very compla­
cent.  They an un-concerncd  with 
human lives and this tragedy, I must 
say, is the culmination of the mis­

management of the railways for which 
they deserve nothing but censure.

Shri Poonacha comes from the same 
State as I do.  1 have great respect 
for Him.

Shri Vasudevan Nair (Peermade): 
He has come at a bad time.

Shri M. R. Krishna (Peddapalli): 
He is a very good man.

Shri Mobamed Imam: He is a very 
good man, and a sincere man.  In 
fact, when he assumed this august 
office, I felt glad that a person from 
Mysore has taken over this big res­
ponsibility.

An hon. Member: That is parochia­
lism.

Shri Mobamed Imam:  But I find
that he is helpless, and I am disillu­
sioned.  He has inherited the legacies 
of the  mismanagement  of his pre­
decessors  who  have  done  untold 
damage to railway finance. At present, 
his main mission seems to be three­
fold, to present a deficit budget, to 
enhance the freights and fares and 
reservation charges  and thirdly, to 
dismantle the existing railway lines 
and introduce bullock cart and bul­
lock age in their place.

Shri M. B. Krishna: He wants it to 
be done during his time.

Shri Mobamed Imam: That seems 
to be his mission.

Still the railways have a great part 
to play in national life.  The Indian 
railways  constitute  the  biggest 
national undertaking and more than 
Rs. 3,  crores have been invested in 
them. They play a vital role in our 
national economy, in economic  and 
industrial growth,  and a  wise and 
efficient management is required.  If 
that is lacking, the growth of industry 
is hampered.

At the same  time, it must  be 
remembered that the railways are a 
commercial concern.  They must be


